Centra} Administrativs Tribunal
Principal Bench, New Delhi,

CR-71/96 in
OA-44 R/ 92

Neu Delhi this the 27th Day ef March, 1996,

Hen 'ble Sh, A&,V, Haridasan, Vice-Chairman (J)
Hen'ble Sh. B, K, Singh, Member (A)

Shri K,C, Negi,

S/e Sh, Saman Dharjs,

R/e 526-8, Secter-1II, R, K, Puram,

New Delhi, Petitiener

(through Sh, T.C, Aggarual, advecate)

versus

Shri S, Gepalan,

Secretary te the Gevt, ef India,

Ministry ef Infermatien &

Breadcasting, Shashtri Bhavan,

Neuw Delhi-110001, Respsndent

(RDER (RAL )
delivered by Hen'’ble Sh, AV, Haridasan,V,C,(3)
Heard the lsarned ceunsel fer the
pstitisner and perused the centempt petitien,

In O.A, Ne,446A/92 the Tribunal in its erder dt,

| 22:12,94 have ebserved that if the appligants werked

as FPOs frem 1.1,1973 against any ef ths 135 pests
of FPO uhich usre given the upgraded scales fram
that date in censidsratien ef ths duties and
recpensibilities attached te the pest, in accerdance
with the recemmsndatisns ef the Third Pay
Cemmissien, uhich wers accepted by the Gevernment

of India, then the tue applicants uweuld be
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entitled te the upgraded scales ¢f pay frem 1,1,1973,
tegsther with arrears, By the erder datad 2645, 1995,
Sh, KeC, Negi, the pstitiener as alse Sh, Gepal Prasad
have besn allgued the benefit of revised pay ef FpPQ
in the pay scale ¢f R$.650-1200/-vuith effect frem
141,1973 "5 leng as they uerked as FPOs",and the
arrears .ef pay which accrue as a result ef their
re~fixatisn of pay te bs paid zt an ®4rly date,
The srder dt, 26,5,95 itself sheus that the directiens
of the Tribunal given in its judgement dt, 22,12,94
have been 8Crupuleusly fellpued by the respendents
and there is ne reasen te taks any actien fer
centempt against the rsspendents, The centempt
petitien is, therefers, dismissed, Hewever, if the

‘ Censequamntial
petitien=r fasls that he is entitled ta /benefits ef
arrees.n the next higher pest, it is epen fer him te

seak apprepriate relief in the depariment,
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